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Appointment of auditors by Chalrman,
United Commercial Bank

2369. SHRI MADAN LAL SHUK-
LA; Will the Minister of FINANCE
be pleased to state:

(a) whether the Government ue
aware that in 1973 the Chairman,
United Cominercial Bank has appuint-
ed, some auditors of the M/s. Price
Water House and Company statutc ry
suditors, in scnior grade while thzy
vere cariving out audit in the Bank,
0y, salaries much higher than they
were drawiig in the auditing  firm;
and

(b) it so, the reasons and names
thereof?

THE MINISTER OF FINANCE
(SHRI H. M, PATEL): (a) and (b).
United Commercial Bank has reported
that Shri 8. N. Ghosh who was work-
ing with M/s. Price Waterhouse Peat
& Co., the statutory auditors of the
Bank for the years 1970-1974, was ap-
pointed as a Senior Chartered Ac-
countant 1n the Bank in September,
1973 on the basis of his application
1eceived 1n response to an advertise-
ment by the Bank and the rank ob-
tained by him in the interview for
the post. Taking jnto account the ex-
perience anq salary drawn by them
with their previous employers, the
first three selected candidates whijch
included Shri 8. N, Ghosh were offer-
ed by the Bank a higher starting
salary.
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Exemption of political parties from
payment of taxes

2370. SHRI G. S. TOHRA: Will the
Minister of FINANCE be pleased to
state:

(a) whether Government of India
oecaded to exempt political parties
from wealth tax on income derived
from 1nvestments and donations; and

(b) if so, what arc the relevant
details 1n this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUAR ULLAH): (1)
and (b). Government propose to
sponsor legislation with a view to
providing—

(i) exemption from income-iax
mn respect of income derived
by political parties from their
investments (both in movable
and immovable properties)
and also income by way of
donations received by them
from non-members;

(1) exemption from wealth-tax in
respect of the value of ass=ts
held by them

The proposed exemption from income-
tax will not be allowed unless the
political party maintains proper books
of account and gets its annual ac-
counts audited by a chartereq ac-
countant or other qualified accountant.
The exemption from income-tax and
wealth-tax will be alloweq only in
the case of political parties which are
registereq with the Elcction Commis-
sion of India under the Election
Symbols (Reservation and Allotment)
Order, 1968.

Facilities for tourists visiting Badri-
nath, Kedarnath nd Uttarkashi

2372 SHRI JAGANNATH SHAR-
MA: Will the Minister of TOURISM
AND CIVIL: AVIATION be pleased
to state:

(a) whether 1t i a fact that ti:~
number of Tourists visiting Baua
nath, Kedarnath and Uttarkashi has
increased considerably during past
some years;





